1234 ts.

-COMMYTIEE .ON THE WELFARE OF
“'Toswgs TELNVENTH AND ~TWELFTH
: REPORTS

_ -.SHRI R. R. BHOLE (Bombay—
South Central): Sir, I beg to present
the following Reports (Hindi and
English versions) of the Committee
*gon the Welfare of Scheduled -Castes
and Schedulegq Tribes: —

(i) Eleventh Report on the Minis-
try of Railways (Railway Board)—
-Reservations for and employment of
Scheduled Castes and Scheduled
Tribes in South Central Railway, ard
award of petty contracts, parcel book-
ing agencies, and out-agencies to
Scheduled Castes and Scheduled
‘Tribes in South Central Railway.

(ii) Twelftr Report on the Minis-
try of Railways (Railway Board)—
.Beservation for the employment of
Scheduled Castes and Scheduled 71ri-
bes in Central Railway; and award of
petty contracts, parcel booking agen-
cies and out-agencies to Scheduled
Castes and Scheduled Tribes in Cen-
iral Railway.

———

,MR. DEPUTY-SPEAKER: rder,
ofrder.” This is not the way.

DR. FAROOQ ABDULLAH (Sri-
nagar): On a point of order, Sir. I nave
alrezdy given notice.... (Interrup-
tions)

SHRI JYOTIRMOY BOSU: Please

allow him to make a personal explana-
tion. ...

MR. DEPUTY-SPEAKER: I will not

SHRI JYOTIRMOY BOSU: He has
Eiven notice.

MR. DEPUTY-SPEAKER: I would
make it very clear that if he has given

notice. ...Please listen to me, Mr.

Jyotirmoy Bosu. When both of yg talk,
nobody understands, neither the people
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in" ‘the ‘Press nor ‘those in’the gallery
are able to hear. Should we not adopt

-a retional method?

“Teerefore, 1 am replying to you, that
'hé” htas given ‘nétice for 'persdnal ex-
planation to be matle, it is under con-
‘sideratton. Therefore, that is over. it
is. under consideration.

12.36 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

- COLLISION BETWEEN TWO SUBUHBAN

TRAINS AT ROOLI JUNCTION NEAR
BoMBAY

oft v g feg ((w0snang):
Ireas wEka, & afecrada T
wger & fesafafan fawy 31 a7
qrAAa W wal AN &7 sare AT
g a9r w09 avar § fa ¥ w8
q49 ¥ WA9AT FF7 T —

“gea€ & fraw TTaEl  wRwA
97 24 WS, 1981 ¥ & YI-
Tra wrrifeat ) axaw & afrom-
ey Fga & ;ffaai F1 geq W
RHFl 3 TAA G b GHTH’

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIK-
ARJUN): Sir, on 24-4-81 at about
16.15 hours B 90 Up Bandra-Bombay
VT local side collided with CM 15 Down
local near Ravli Junction Cabin of Cen-
tral Railway. As a result of the =ol-
lision, 2 front coaches of B 90 Up local
dergailed and capsized and got inter-
locked with the rearmost 2 coaches ot
CM 15 Down local, interrupting through
traffic on the Harbour Branch line.

I regret to say that as a result of
this accident, 23 persons lost their
lives, 52 sustained grievous injuries and
24 simple injuries. In addition, 79 per-
sons susfained trivial injuries who were
discharged after - being rendered first
aid in the hospitals.
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Within ‘minutes ‘of the occurrence of
the ‘aceident, Ambulamce vans were
rushed to the site by Civil Police, Sion,
‘Bombay Port Trust Rallwdy-and/Fire
'Brigade, Sion. The imjured were 1e-
‘moved to Tilak Hospital, Sion and KEM
Hospital, Dadar. Medical Relief van
~f#oin Byculla and breakdown trains
frem- Byculla and Bandra Marshalling
Yard were, aiso despatched to the site.

-IChief Operating Superintendent, Chiel
Signalling and Telecommunication En-
gineer and other officers from Central
‘Railway and Divisional Railway Mana-
iger, Bombay, accompanied by otner
Divisional Officers reached the site im-
"mediately to supervise rescue and relief
-operations. -Deputy Minister of Rail-
ways accompanied by Chairman Rail-
way Board and Member WMechanical,
Railway Board proceeded to the site Ly
air to see that all possib.e assistance
is given tp the victims of the accident.
They also visited the injured in the
hospitals.

Ex-gratia relief has been arranged to
the next of kin of the dead and ‘o the
injured.

‘Prima-facie, the cause of the accident
appears to be human failure, the motor-
man of Bandra-Bombay VT local dis-
regarding signals and colliding with the
other train. However, the Commissioner
of Railway Safety, Central Cirele,
Bombay, who is an independent statu-
tory authority, functioning under the
administrative control of the Ministry
of Tourism and Civil Aviation, com-

menced his inquiry into this accident
yesterday.

ot orww gaT fag : Torsas we-
qq, ATAANA WA WY AT @A @
Q™A wIAT FETm fRar ¥, ¥ A
74 W qg1 ¥ RS gHEATHI F A
¥ way s Frer fag @ T g
AreayT, 7T ¥w fufoa @, W OA
qET w7 ary vy oAy fafa @
& o7 wa §© gar amy amr
fo W™ & arar v @9 e w9
A AT &7 wigw a1 7€, @ & fag

VAISAKHA 7,968 (SAKA) troins ot ReoliJn. 306

near Bombay (CA)
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F1 g aga wfew 17

ag TR AP 1 W H o
gaend gt &, foed via vye, ¥
avzar § foam g¥ewid g€ of
w7 T4 A Wi 97 nEwT @ AN
Ao giend g€ §, ww &1 ww
@ AFEar &, a ag qarween 5
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[ i g fd
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qreagT, ¥ g FAAATE 5
qg |YTSg AA UFATL , A A
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7@y HaAl ¥ FB 9T, I I@MA
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APRIL 27, 1981.  trains d¢t Raoli Jn.

308
near Bombay (CA)
B XA T wa g § W oww. QO
g | ag g o g, wad A
g2t & (war fw wet o ¥ war 8,
% wgar § fa w¥  apifmn
HRA O wiige avt v ofooms
W O & Tl ¥ gAr ame
o1 6T ) T N g T A WA
¥ wigr & f oy gt gar #R
¢ Jak TR ¥ afy frowd o7 Af
T WRT | A N X OF g
v fF grmr ed owide
mar ) farfis awew § wmar §
q9sr £ vREd & & ¢ W
RO & a7 € we fedt TS
T IEIT | HGAT F qg WIAT §—

“Tte rail mishap could have been
averted in Bombay.”

m%fmmwﬁmr
2 | I dIH AN WEWA
TRIfgawa & wuae st gEo! 1 0F
TG 2 | qg M AN AT wEAR
¥ WY 2@r & 1 IR AUY T
#owgr § ——

The President of the Central Rauways
Motormen’'s Association, Mr. D. R.
Mukherjee, said that “the railway =d-
ministration had some years ago te-
jected a suggestion which would have
helped avert precisely the kind of
accident that occured yesterday”. It is
also said that the motorman had sug-
gested that the main track from Wadula
to Guru Teg Bahadur Nagar Station be
isolated from the branch line ficim
Bandra by installing a derailing switch
or a dead end.
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VAISAKHA 7 1908‘ (SAKA) trains at-Raoli Jn.
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SHR] ZAINAL ABEDIN (Jangipur):
Mr. Depuly-Speaker, Sir, we have boen’
discussing one of the worst railway
accident which took place in the receut
past. As a result of this accident
twenty-three persons had been killed
and many others were seriously injur-
ed. But, what caused such a mishap?
Who is responsible for this?

In the statement made by the hon.
Minister it has been stated that:

“Prima facie, the cause of the acci-
dent appears to be human failure,
the motor-man of Bandra-Bombay VT
local disregarding signals and collid-
ing with the other train.”

It is needless to say that the Minister
has made the statement on the basis of
the report he has got from the railway
authority concerned, But, there is still
another version put forward by the
railway operation department which
cannot be set aside without takiag it
into- serious consideration.

It is our experience that it generally
happens that whenever any accident, a
major accident or a consequential acci-
dent, whatever it may be, takes place,
it is the motorman or anybody else of
the running staff who is blamed for the
accident.
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[Shri Zainul Abdin]

hthapllt it also hlpptnedthata
fault was d,moweud in the signalling
system but the signalling staff escaped
with mild punishment or without
punishment whereas the penalty for the
erring. motorman was severe. Side by
side a few months back both up and
down train had been given green signal
on the same track at V.T. station and
then an accident was averted due to
the presence of mind of the down local
motorman. In this case the signalling
staff were not punished and the
motorman did not recejve a 1-ord of

appreciatit_m.

Sir, in the particular case under dis-
cussgion also Shri R. K. Jain, Divisional
Railway Manager has blamed the
motorman of Bandra-V.T. train v.ith-
out any thorough investigation and
even before official inquiry. But it
appeared in the newspaper that the
Bandra-V.T. train got a signal and the
motorman of this train had also triel
to avert the accident by applying lhe
emergency brakes when he found thet
the train was going to hit the other
train. It alsp appeared in the news-
paper that when the first compartment
of the train crossed the signal post
then only the signal turned red. So.
it will not be wise to think that it s
the disregard of the motorman which
is alone responsible for the accident.

Sir, it is not a single case of acci-
dent. In reply to a question recently
the hon. Minister had said that in
1980-81 nine hundred and seventy six
accidents occurred in which hundreds
of people lost their lives, a good num-
ber of them were mained and propeity
worth crores of rupees has been damag-
ed. So, the railway accidents have be-
come a regular phenomenon. Apparent-

‘ly there may be different causes for
different accidents but there is still the
pbssibility that there may be certain
common factors working in all these
accidents. The point I want to ralse
is that we should have to find out
whether the railway system itself is a
defective one or not. In this connec-
tion I would like to mention that tne
Central Railway Motormen Uanlon

AFPRIL 27, 1881

"’ troins @t Raoli Jwn., 316
~ near Bombay (CA)

which submitted a memorandum iol-
lowing the rail mishap at Matunga in
1966-67 to the Centre but it was of no
avail. The President of'the Union has
lodged a complaint to the Railway
Safety Commissioner a year age about
the defect in railway system but no
action has been taken. After the acci-
dent, as revealed from the newspaper
report, the route relay system at tiw
Raoli junction hag been sealed. Some
doubts have been expressed by the-
concerned motormen that the authori-
ties of the route relay system might
set the signal system right if there is
any wrong with a view to proving the
motorman to be guilty. Shri Maneckji,
President” of the Central Railway
Motermen's Union had said that moor- .
men had submitted some 15 years ago
a suggestion that a derailment method
should be jntroduced at the Raoli
junction which is an accident prone
junction. If this is done, the switch
will be fixed on the track and the
train being at a slow speed at the
junction the damages if caused at all
would be minor but nothing has been
dene in this respect.

Before I put the question I would
like to mention one more thing. In 1478
a high-powered committee under the
Chairmanship  of Shri §. M. Sike,
former Chie! Justice of India was ap-
pointed by the Government to go into
the causes of increasing accidents an‘l
to recommend remedial measures. The
Commitiee have submitled its regort
long before but the same has not yet
been published. In view of this, ‘I
would like to know whether there was
any fault in the signalling system of
the Raoli Junction at the time of the’
accident and whether the Route Relay
system was functioning properly?

The Government hag gnnounced that
family of those who died in the acci-
dent will be given p flnancial assist-
ance of Rs. 2,000. those who have
been injured seriously will be Jiven
Rs. 1,000 and the other victims will
get Rs. 750. This is not enougn. I
would like to say that among thuse
who have died in the accident, theve
may be some whp were the ohly bréad
earner for the family, Now there may
be no earning member in the tamily.
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If no help is given, the family may
be ‘destroyed. In such a position 1
would like to know from the Hon.
Minister whether he proposed to rivs
jobs to any eligible member of the
family. on compassionate ground.

MR. DEPUTY-SPEAKER: This is a
nice suggestion. The Government may
consgider that.

SHR1 ZAINAL ABEDIN: Whether
the Government is in a position to
publish th: Sikri Commitiee Repo:t
and 1o :mplement the recommendations
cortained thete,n?

Lastl:, Sir, wuether the Governmeat
is going to introduce the derailmeat
method in the Raoli junction?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIK-
ARJUN): Sir, the Hon. Member has
got apprehension that we are guilty of
the accident, which took place .t
Raoli Junction.

AN HON. MEMBER: Is there any
doubt?

SHR] MALLIKARJUN: There is an
apprehension in the mind of the Hon.
Member who is guilty of the accident,
which took place at Raoli Junction—
whether the motorman or the oerson
who was operating on Signal. So, I
would like to clear the apprehension
of the Hon. Member. The responsibility
of the Government is not to make any-
body guilty as such. The fact would
be established after an inquiry oy the
Safety Commissioner of the Railway
as to who is the guilty. The Hon.
Member says the Motorman applied
the Emergency break and so on and
so forth. Neither I was there, nor
was he. So, we should wait for the
report of the Safety Commissioner of
the Railways. Then proper action will
be taken.

So far as compensation is concern-
ed, Rs. 2,000 is only ex-gratia, not the
compensation for the death. Rs. 50,000
is the amount fixed for the death and
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it will be placed before the Ad Hoc
Claims Commissioner. The Railways
have moved for appointment of the
Ad hoc Claims Commissioner. :

In regard to employment to the
eligible children of the dead, the matter
is for the Government and a leniént
view wil] be taken on it.

MR. DEPUTY-SPEAKER: Shri Hari-
kesh Bahadur. '

SHRI ZAINAL ABEDIN: Sir, he has
not replied to my questions.

MR. DEPUTY-SPEAKER: That is
al] right He has replied. There are
some more Members. Do not take the
time of the House.

SHRI ZAINAL ABEDIN: But Sir,
my questions have not been replied
to.

MR. DEPUTY-SPEAKER: Pleage sit
down. s

SHRI HARIKESH BAHADUR (Go-
rakhpur): I am also going to ask ques-
tions with the intention that my ques-
tion will be replied to.

Mr, Deputy-Speaker, Sir, I am
not going to take more than three to
four minutes.

Sir, we are proud of the fact that
Indian Railways are the biggest irans-
port system in Asia and fourth largest
in the world. But it is very unfor-
tunate that today lives of the people
are not secure in the Indian Railways
when they are travelling and many
people are being killed in the accidents.
Robberies, dacoities and such types of
accidents are also taking place very’
frequently in the Railways. 1 would
like to quote from the reply of the:
hon. Minister of Rallways in the other™
House on 20th February 1881—Most of
the train accidents which are taking
place, are taking place....

MR. DEPUTY-SPEAKER: Don't.
quote that.

SHRI HARIKESH BAHADUR: At
least, most of the deaths in the ace-
dents, and most of the accidents which
are taking place, occur only due to:
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human failure. Out of 98¢ telin accl-
dents, 442 were on.ly because of
human failure, and the rest were there
because of different things, e.g. failure
of mechanical equipment, track defect,
failuse of electric equipment, sabotage
ang other things. It means that human
failure has become the main factor.
In this case alse, the Minister has
stated this; and it is very clear from
his reply that this case was also a kind
of human fatlure. But what is. the
Gove ent going ta do in this matter
ultimately?. Is the hon. Minister gging
to adept the automatic warning sys-
tem or not? The automatic warning
system has been applied only in 1312
Kms. of railway track, out of 1 lack
Kms. of track, whereas it is most es-
sential to use this. -

This accideat was most fatal and
most disastrous. Within hours of the
accident, the emergency ward of the
Ston hospital was full of people who
were crying and full of those who were
victims of tite -gccident. THere was a
continuous announcement, as the hon.
Members aisp said, seeking bload
donations. But when the Television
people were asked to telecast this
message, they did not do it in time.
This is the habit of the Television and
AIR people. They are not giving
enough importance to these matters of
public importance.

The other day I had raised the issue

regarding Kala Azar deaths. That was.

alss not properly reported. Matters ol
public importance. are not being pro-
perly put up by AIR and TV. This is
oy charge.
Rallways must communicate this te
the: Minister of Information & Broad-
casting; becguse: it is. a question. ol
joint: responsibility. That is why |
am referring to this issue. Whenever
people die, or when mattérs of vublic
importance are being discussed in this
House, they must be properly report-
ed; in the unposltant newys bulleling.

They faHed.to telecast this parsficulaz

«©ews when the Railway authprities:

asked them to telecast it in  Bombay.

The hon. Minister of-
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Othaswise, a large .nymber of 2%
wauld-bave.dopated their blnqd.,:a; £
victims. But it was not. done: Ppro- .
perly

I would like te know.from the Minis-
ter whether any action is going to
be takem ajaihst people who are found
responsible: for negligence- due to
which such accidents take place. I do
not know whether any action is beiag
taken or not. Whenever enquiry com~
mittees are instituted, they give:-
their reports and recommendations,
but these recommendationg are not be-
ing properly implemented. In this
connection, I would like to say that
there were three accident enguiry
committees, viz. Kunjru Committee,
Wanchoo Committee and the Sikhri
Committee. All of them gave their

recommendations, but these recom-
mendationg were not ementéed
praperly by the Go . Gov-

ernment is respongible for this If
those recommendations had been im-
plemented properly, I think most of
this kind of fatal accidents could
have been avoided,

One more thing I must point out:
this Government has adopted a wrong
process. I had raised this issue 3 or 4
months back also. They are con-
tmuausly giving extensions to senior
officers. I do not know what is thy
reason for their glving extensions to,
those officers whose term has already.
expired. Just 3 or 4 months back
also, there was a change in the Rail-
way Board—in which many varsons
were given extension. Now, the Chair-
man- of the Railway Board has bceu
given this extension. This kind of ex-
tension policy is ultimately demoraliz-
ing, all the Railway officers. That, is
why they are not doing work proparly,.
they. are not looking. inio. these. 1bings..
propecly and this kind of things -are.
happening very frequenily in the
Railways. Therefore, this kind of
policy must be denounced, and the
extensions given to such officers must
first be terminated. So, I would like
to ash. the hon, Minister whether hs.
isrgoing to take any. step-in this parti-
cular matter.
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Regarding compensation, I would
like to point out this,

MR. DEPUTY-SPEAKER: He has
already replied to that,
13 hrs.

SHRI HARIKESH BAHADUR: For
the air crash, the Government has de-
cided to increase the compensation
from Rs. 1 lakh to Rs. 2 lakhs. Are
the railways also going to consider
this matter and are going to increase
the compensation from Rs. 50,000 to
Rs. 1 lakh? I would like the hon.
Minister to reply to my specific ques-
tions. Again I would like to say that
the hon. Minister should give these
information through you to the whole
House and to the country whether en-
quiries reports will be laid on the
Table of the House; (b) whether the
automatic warning system will be
adopted properly and it will be used
throughout the railway track. There
are several crossings which are un-
manned. Due to them also several ac-
cidents are taking place also. Is the
Government going to decide to man
those crossings so that this kind of
accidents may be avoided. If the Go-
vernment is going to do all these
things, certainly unemployment will
also be eradicated. That is why I am
suggesting that it should be don2. Is
the Government going to implement
the recommendations of those three
committees? I also want to know whe-
ther the extension which has been
given to the officers will be terminated
and the compensation amount will be
increased from Rs. 50,000 to Rs. 1

lakh. These are my specific ques- -

tions which I would like the Minis-
ter to answer.

SHRI MALLIKARJUN: As far as
telecasting of accidents is concerned,
immediately it had been Yelecast.
There were hundreds of young men
who came forward in the hospital to
donate their blood, I myself personally
witnessed th's. 1 had been there at
about 10 O’clock. There were young-
men to donate their blood. The hos-
pital authority and the doctors them-
selves said, “At the moment, they do
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was the spirit among~the young men.
Therefore, the allegation made by the
hon. member....

MR. DEPUTY-SPEAKER: Mr. Hari-
kesh Bahadur would not have seen
that.

SHRI MALLIKARJUN: That is
clear. So far as the zutomatic warn-
ing system is concerned, to make the
drivers alert in order to avoid unto-
ward occurrence of the acc.dents, it
is not only the automatic warning
system which is in practice, the vigil
control device and so many  other
things are in operation. So far as the
drivers are concerned, gpart from the
automatic warning system and thae
vigil control device, they. have got
coloured light signals, multi-aspect
upper light signals, and sighting
boards also. We are improving the
power of the brakes and so on. Apart
fram that, the drivers are undergoing
psycho-technical tests and so on. Cn
the part of the Government, we are
very very clear. As the hon. Mem-~
ber has rightly satd that the railways
play a very important role, we are
consc.ous of the fact. So far as the
recommendations of the three com-
mittees are concerned, those are mat-
ters for consideration and examina-
tion, So far as any arrangement for
compensation is concerned, at the
moment, I cannot commit anything. It
is also a matter for consideratiorn by
the, Government in tuture.

MR. DEPUTY-SPEAKER: Shri
Chintamani Jena. You put only
questions.

SHRI CHINTAMANI JENA (Bala-
sore): Mr. Deputy-Speaker, Sir, 1
would not deliver a long speech, 1
will ask only pointed questions to get
a categorical reply from the hon.
Deputy Minister. The collision
would have occurred in the broad day
light. So; the-motor man would not
see the light whether a red signal was
given or not. T want to know whether
it was enquired by the hon. Deputy
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Minister who had visited the spot. As
per my information, six persons are
still unconscious who were admitted
in the hospital after sustaining severe
‘njuries because of lack of blood which
codid not be provided. Will the hon.
Minister enquire about it and action
to provide blood to them may kindly
be taken immediately so0 that these
persoms who are still unconscious can
survive.

Is it g fact that the Central Rail-
way Motormen's Association has sug-
gested the provision of a de-railing
switch on the railway track, which
could have avoided this type of un-
fortunate collision, or at least the loss
would not have been so high? But the
Centra] Railway authorities did not
pay any notice to it and in reply they
said that the existing signal system is
fool-proof. 1Is it a fact? If so, were
the Central Railway authorities asked
about it? It not, they should be asked
and the matter should bhe inquired
into and the persons responsible for
this should be takén to task.

Apart from that, there are many
unmanned leve] crossings on the Rail-
ways. Whenever we, the people’s re-
presentatives raise the demand for
level crossing—either manned or un-
manned -the reply given is that the
State Government has to provide the
funds to provide the level crossing.
But such severe accidents have oceur-
red severa] times only because of lack
of level crossings, I would likt to know
from the hon. Minister whether for
these level cross'ngs, either manned or
unmanned, the finances would be
ptovided by the Rallway Department.

Apart from this, I want to know one
thing. Whenever this type of urfor-
tunate accidents occur a committes is
s¢t up and g report {is submitted.
But the reports are submitted so late
that the urgency of the matter has
gone by that time. And nobedy
knows what action is taken by the
Rallway Department. Nothing comes
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in public in the Press. So. automati-
cally neither the railway employees
nor the public come to know about
the action taken against the person
who is guilty. So, I would request the
Railway authorities—the Deputy
Minister in the Ministry of Railways—
that after this inquiry report is avall-
able it may please be placed on the
Table of this House and the action
taken agdinst the persons concerned
should also be given to the Press., so
that the Railway employees may learn
# lessun for the future.

SHRI MALLIKARJUN: So far as
th2 six persons who are unconsiious
in the hosp.tal are concerned, 1 would
like to inform the hon. Member that
there is no lack of blood. But it is
unfortunate that they are still uncon-
scious. I have myself personally seem
them.

And so far as the level crossings
are concerned, accidents do ovcur at
level crossings and in 1980-81 there
were 90 such accidents which tock
place at level crossings. But, as per
the regulations, it is the State Go-
vernment which has to come forward.
But I would like to inform ths House
that whatever amount is initially con-
tributed by the State Government will
te reimbursed from the safety fund of
the Railways. It is a matter of time,
I would therefore request hon. Mem-
bers to take up their demands with
the respective State Goverrments so
that in the overall interests it will be
m.ore useful.

So far as talking action against the
gullty Is concerned, we will definitely
take action and it is for that reason
only *hat an icquiry has been ordered.

MR. DEPUTY-SPEAKER: Shri Su-
dhir Girl, Please be brief.

SHRI SUDHIR GIR! (Contal): But
I have to !ormu]nte my question.

MR. DEPUTY-SPEAKER: Any new
points, you meéntion. Don’t make a
speech. We have already spent 1| hour
13 minutes on this. Your own parly
colleagus hag speken.
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SHRI SUDHIR GIRT: Railway acci-
dents are taking place very frequen-
tly We have be=n accustomed to
listening to stereotyped answers of
Ministerd and the Covernment is in
the habit of giving such gnswers very
frequently.

I wan! {op make it clcar that every
railway accident has three factors
The first is the instrumental factor,
That is, whenev:r an accident takes
place, there may Ye mdchinery filure.
Seconcdly, there is  human failure
factor. That is, men who are working
to run the train also constitute a
factor in railway accidents. The third
factor are the victims who lose their
lives and property.

As regards the first 1 want to
make it clear to the House that there
are records to prove that sieam-
engines purchased between 1903 and
1905 were reconditioned in 1930—33
and these engines are still being put
to use, The first two batches of elec-
tric and diesel engines have comple-
ted their assured life. These engines
are required to be overhauleg but
such  periodical overhauling is long
over-due. There Is an information that
11.8 per cent of traction coaches, 19.8
per cent of conventional coaches,
17.25 per cent of wagons, 11.2 per cent
of electric locomotives and 22.6 per
cent of motor coaches based in Kanch-
rapara workshop are remaining con-
stantly P.C.H. overdue, ie. periodical
overhauling over-due. The position on
all-India scale 'must be defmitely
serious, .

According to the Menezes Panal re-
port, there has been no' research in
regard fo the disturbance caused.to
the points and signals due to induced
currént from the high voltage electri-
fled traction areas. Fourthly, Ilines,
coaches, signalling systems and other
Instruments rTequire immediate re-
pairs and replacement. There is also a
report that cable work was being done
near the site of the present accident.
Precaution was not taken as to whe-
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ther such cable work could affect the
signalling system.

As regards the second factor, 1
would like to point out that the tnen
are working with lines, instruments
and machines and there is an element
of fatigue in all human beings. Men
can work efficiently and quickly if
they are given rest. The I L. O has
already formulated a programme for
improvement of working conditions
and environment for all transport in-
dustries. A multi-disciplinary expert
mission visited India in 1978. We want
to know whether that mission was:
informed of the length of the working
hours of the locomen staff and the
workmen of the railways. The Com-
mittee on Running Allowance has
given its report to the Government, In
that report it has been pointed out
the working hours that 1is, 8 hours
should be reduced to 6 hours, thereby
giving four periods of maction. I want
to know whether the Government is
ready to implement the recommen-
dations of that Committee,

Government has declared compen-
sation. But in view of the inadequ-
acy of the compensation declared to
be given to the vict'ms, my predeces-
sor, Shri Zainal Abedin has raised a
point that some jobs should be pro-
vided to the close relatives of the
victims. I do emphasise this fact
that there may be some persons who
have been injured and have become
permanently unfit for work. I also,
therefore, request and appeal to the
Government to provide jobs to the
close relatives of those who have died
and those who have become perma-
nently untit for work, In view of this,
I put the following questions:

(a) How much time will -the
Government take to repair snd rep-
lace the old worn out engines, instru-
ments, Jines ete. which are the mots
of such accldents?
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(b) Is the Government prepared to
reduce the working hours of the rail-
waymen as suggested by the Commit-
tee on Running Allowance and diffe-
rent uniong of railway workers, so
as to keep the working men eflicient,
proropt and zealous in their work?

(c) Is the Government ready to
provide employment to the respective
close relatives of the men affected by
the accident?

(d) Would the hon. Minister let the
House know the number of accidents
occurred during the period when Tri-
pathiji was incharge and during Pan-
deyji's regime and the regime of the
present Chairman of the Railway
Board?

MR. DEPUTY-SPEAKER: It is not
correct. Why do you bring in perso-
nalities?

SHRI SUDHIR GIRI: I am just de-
manding answer because the present
Chairman of the Railway Board has
been boasting of doing so many things.

MR. DEPUTY-SPEAKER: 1 disal-

low the last question.

SHR] MALLIKARJUN: In 1980-81,
1013 accidents had taken place, There
were three factors which were pri-
marily responsible for these accidents.
There were about 304 accidents due to
the failure of mechanical equipment,
43 due to the failure of track and one
due to electrical equipment. Ag far as
human failure is concerned, there
were about 98 accidents which had
ocurred because of that,

80 far ag the question of reducing
the working hours of locomen and
other things are concerned, proper
attention has been given to the loco-
men from time' to time. They have
been given all the requisite things.
They undergo regular test and s> on
and s0 forth. The apprehension that
accldents occur because of locomen I3
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not r.ght. Even when they are un
duty, breathalyser test is also con-
ducted and the Railways are very very
conscious to reduce the recurrence of.
the accidents as they are occurring of
end on....

So far as the victims are concerned,
we do have sympathetic attitude to-
wards them.

13,21 hrs,

The Lok Sabha adjourned for Lunch
till twenty minutes past Fourteen of
the clock.

—

The Lok Sabha re-assembled after
Lunch at twentyfive minutes past
Fourteen of the Clock.

[SHR1 HARINATHA MISHRA in the
Chair]

MATTERS UNDER RULE 377

(i) PENDING APPLICATIONS FROM
FREEDOM FIGHTERS FOR PENSION

MR. CHAIRMAN: Matters under
rule 377. Shri Ram Nagina Mishra.
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